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Modernisation of police by Andhra Pradesh

*129 DR. ALLADI P. RAJKUMAR:
SHRI RUMANDLA RAAMACHANDRAYYA: 7

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the requests made by the Andhra Pradesh Government for
sanctioning of equipment for police modernisation;

(b) since when the request has been pending; and
(c) by when a final decision is likely to be taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHR I.D. SWAMI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) The annual Central allocation for Anhdra Pradesh under the
Scheme for Modernisation of State Police Forces (MPF Scheme) was fixed at
Rs. 82 crore, with annual plan size being Rs. 164.00 crores from 2000-01 .The
balance 50% was to be provided by the State Government. The information
pertaining to approved plans, Central assistance released and utilization reported
by the State Government of Andhra Pradesh pertaining to 2000-01 to 2002-03
is as under:

11The question was actually asked on the floor of the House by Shri
Rumandia Raama Chandrayya

27



RAJYA SABHA [10 December, 2003]

(Rs. in crore)

Year Plan approved Central assistance Utilization
released reported
2000-01 144.04 72.02 143.82
2001-02 154.40 77.20 154.39
2002-03 162.68 81.32 37.46

The MPF Scheme has been revised recently and the State Government of
Andhra Pradesh will be given 75% Central assistance amounting to Rs.
123.00 crore as grant in-aid-annually from 2003-04, instead of Rs. 82 crore as
earlier.

The State Government of Andhra Pradesh had sent their annual plan for
2003-2004 in August, 2003 for various components including equipment for
Police Modernisation for Rs. 163.84 crore. The plan was considered and was
approved by the Empowered Committee on 30th September, 2003 for Rs.
153.18 crore. Supplementary plan for the balance amount is awaited from the
Andhra Pradesh Government.
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SHRI C. RAMACHANDRAIAH: Sir, my supplementary is, as my
colleague just said, there was an attack to physically liquidate the Chief Minister
of Andhra Pradesh because of the stringent action that is being initiated by the
Government of Andhra Pradesh to contain naxalism. Sir, the need of the hour in
the State is we need more security forces. The State Government of Andhra
Pradesh have written to the hon. Home Minister that immediately we should be
replenished with some additional security forces to keep good law and other
situation in the State, because

29



RAJYA SABHA [ 10 December, 2003]

a highly precarious situation is prevailing in the State. I would like to know
from the hon. Home Minister what the time-bound programme is, so that
additional security forces could be deployed in the State to contain this menace.
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SHRI C. RAMACHANDRATIAH : Sir, I would also like to know with
regard to the Security Forces.
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Guidelines by Power Grid Corporation

*130. SHRIMATI BIMBA RAIKAR : Will the Minister of POWER be
pleased to state:

(a) whether the power Grid Corporation of India has drawn up guidelines
for the States overdrawing their requirements of power when the system
frequency is less than 49 htz.;

(b) whether there is any provision to penalize erring States causing grid
collapse; and

(c) whether the guidelines will prove a deterrent against overdrawal and
ensure grid discipline?

THE MINISTER OF POWER (SHRI ANANT GANGARAM GEETE):
(a) to (c) A Statement is laid on the Table of the House.

Statement

(a) Central Elecrticity Regulatory Commission (CERC) has apprpved the
Indian Electricity Grid Code (IEGC) vide its order dated 30th October, 1999
According, IEGC was issued by Central Transmission Utility i.e.
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